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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

_— - 0. No 261 of 2007

DATE OF DECISION: 04.03.2008
Shri Sarbeswar Saikia

.................................................................................... Appiican’l’/

Mr.G.Baishya,

terertreerersesrtetarrirr ey S Y Advocate for the
Applicant/s. .

, - - Versus -

U.0.1lL & Ors )

T S T S S I S AP iassa PRErssssiastasssscessnenas Respondent/s

Dr.J.L.Sarkar. |

P ET LT 19 2T ETTRPYLTTLLD T LEE T ETE LA L EETTTLILIREETTT L TTYOILITLEELYT S Ad"\l’ocate fO}.ﬂ the
Respondents

CORAM

THE HON’'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed Yes/No
to see the Judgment?

2. Whether to be referred to the Reporter or not? ¥es/No

Whether their Lordships wish to see the fair copy
of the Judgment? Yes/No .

G

P —

Vice-Chairman/Member



CENTRAL ADMNISTRATIVE TRIBDNAL, GUWAHATI BENCH
Original Application No.261 of 200?7
Date of Order: This the 4™ Day of March, 2008
HON’BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER.

Sri Sarbeswar Saikia,

S/0 Late Clerela Saikia,

Upper Nazira. Chanbosagaon

P.O.Nazira, District Sibsagar :
Assam - Applicant.

By Advocate Mr. Mrinmoy Khatanier, Mr. G. Baishya,

-Versus-
1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Railways, New Delhi

2.  The General Manager, N.F.Railway,
Maligaon, Guwahati District Kamrup, Assam
3. The Divisional Raiiway Manager{Personnel),
N.F.Railway,
Tinsukia, Assam. Respondents.

By Advocate, Dr.J.L.Sarkar

ORDER (ORAL)
KHUSHIRAM

Heard Mrs U. Dutta, learned counsel on behalf of
Dr.J.L.Sarkar, learned Raﬂway counsel appearing for the respondehi:s.
2. In this matter the Applicant had appeared in the
promotional examination for the. post of Assistant Station 'Master,
Railway, and was subsequently reverted as Portsman at Ledo on
15.9.2004 on account of failed . psychological/Aptitude test. He filed
representation on against reversion on 19.4.2007. According to the
revised Railway Board instructions dated 22.08.2003 the Aptitude test
should be given a weightage of 20% in the selection for promotion as

ASM and this test will no more be of qualifying nature. Shri -

K4 —
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G.Baishya, learned counsel appearing for the Applicant also subﬁxitted
a copy of the order passed ‘on 30.11.2007 by this Tﬁbunal in
0.A.No0.127 of 2007 in a similar matter. |
4. Accordingly the Respondents are directed to .consider the
representation of the Applicant in the light of the latest instructions
(correctional siip No.149 dated 22.8.2003) 'from the Railway Boérd
within a period of three months from the date of receipt of a copy of
this order.
5. In the aforesaid circumstances, the Respondents are directed
to dispose of the representations of the Applicant. Accordingly, the
O.A. stands disposed of without any order as to costs. - |
‘6. Send copies of the order alongwith the copies of the O.A. to
the Respondents and free copies of this order be supplied to the |
learned counselvappearingl for both the parties.
r
(KHUSHIRM)

ADMINISTRATIVE MEMBER

‘LM
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH |

0.A, NO:2b| /2007
SARBESW AR SAIKIA -Vs- UNION OF INDIA & ORS

SYNOPSIS

The applicant who wag working in the post of Pointsman at Ledo was
called for selection to the post of Assistant Station Master (ASM) on
28/11/02. The applicant cleared the screening test for undergoing training
for the post of ASM and appeared in the promotional examination on
2/4/04, 7/6/04 and was declared to be successful on 9/6/04 and
subsequently underwent practical training to the post of ASM as per order
of 15/6/04. On 12/7/04 directed that he was to under go Psycho test in
connection with his selection for the post of ASM after he was
promoted to the post of ASM. On 8/9/04 applicant dnsquahfied in

peychological/Aptitude test. Applicant on being disqualified in
psychological test reverted back to his former post of Pointgman at Ledo

“on 157972004 Applicant again disqualified on 13/4/05 for the post of ASM
on basis of the result for the post of ASM after conductmg the Aptitude
_test which was given to him as second chance. The applicant came to

know of the recommendation of a high level committee dtd.22/8/2003 that

psycho test will be of no more qualifying nature meaning Thereby thaf
Aptitude test should be given walghtage of 20% 1n the selection process

d qualifying marks for the same is NIL and the Indian Railways
[Fstablishment Manual was amended as in ACS No. 149,

Applicant on coming’ to about the recommendation of the high level

committee dtd.22/8/03 filed a representation on 19/4/07 before the
respondent ho: 3 praying for setting aside of the order of reverting him
back to the post of Pointsman and give him the benefit of the correctional

slip 149, dtd. 22/8/2003. \ | ,
EE 2 23 ] !
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
: GAUHATI BENCH
0.4.No6.| 12007
BETWEEN: SARBESWAR SAIKIA -Vs- UNION OF INDIA & ORS.
LIST OF DATES
17/12/2000:-  Directed by Respondent no:3 to keep ready for selection to the post of
ASM in the scale of Rs. 4500/ to Rs, 7000/- ‘
18/7/2003: - Applicant called for selection aﬁd screenihg test for filling up vacancies in t ’
the post of ASM.(Asst. Station Master)
19/12/2003 == Selected for empanelled to the post of ASM
24/12/2003: - Booked the applicant for promotioﬁél training for ASM commencing from
29/12/2003 to 20/5/2004. ' S .
22/8/03:- Recomm endation of a high level committee that psycho test will be of
no more qualifying nature meaning thereby that Aptitude test should he given
weightage of 20% in the selection process and qualifying marks for the same is NIL
and the Indian Railways Establishm ent Manual was amended as in ACS No. 149,
16/2/2004:«  Booked for initial course training for ASM at Alipurduar
9/6/04:- Successfully completed training and placed at 7% position,
15/6/04:- Directed undergo practical training of ASM at different stations
12/7/2004:  Order issued by respondent ne:3 whereby it was directed that he was
to under go Psycho test in connection with his selection for the post of
ASM. : (
8/9/04:-  Disqualified in psycﬁological/Aptitudve test.
15/9/2004:- Applicant on heing disqualified in psychological test reverted back to
his former post of Pointsman at Ledo. ‘
19/4/2007:- Kpplicant filed a representation before the respondent no: 3 praying for ‘
T setting aside of the order of reverting him back to the post of Head Trains
Clerk and give him the benefit of the correctional slip 149, dtd. 22/8/2003.
’ , ~octional slip 149, dtd. 22/8/20¢
{
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL -
GAUHATI BENCH

BETWEEN:

SL.NO.

Jroomed

¥ XN A AW

'r-&v-ar-n
B A o

0 No2bl o0

~Sanbeg wons  Sot ko,

For use in the Tribunals® Office.

Date of Filing:

Registration No.:
Signature, A

-Vg- ,
. UNION OF INDIA & ORS,

- PARTICULARS Page No:
ANNEXURE A 1 |
ANNEXURE B [L=19
ANNEXURE G-ty
ANNEXURE D (L
ANNEXUREE T
ANNEXUREF re
ANNEXURE G L9

ANNEXURE H 18
ANNEXURE I 21
ANNEXURE ] ' 212y
ANNEXURE K -

~ ANNEXUREL

Y ﬁ// (% |
(1\% o;r“%atanial‘) |

Signature of Advocate

ot

A




~2

(S5

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH

0.A. NOEY 12007
BETWEEN: Sri Sarbeswar Saikia
S/o Late Clerela Saikia
Upper Nazira , Chanbosagaon
P.0O: Nazira, District Sibsagar
Assam e Applicanf.
-Vs-
1. The Union of India, represented by the Secretary to the Government
of India, Ministry of Railways, New Delhi.
2. The General Manager, N.F. Railways,
Maligaon, Guwahati District Kamrup, Assam
3. The Divisional Railway Manager (Persbnnel), N.F. Railway,
Tinsukia, Assam.
/
...... Respondents.
DETAILS OF APPLICATION: |
1. Particulars of the order against which the application is made:- This application is
made against the order dtd. 8/9/2004 disqualifying the applicant for the post of
Assistant Station Manager (hereinafter referred to as ASM the post in which he was

" selected for due promotion and successfully undgrgone practical training) due to result
of the Aptitude Test conducted after promotion to that post vide Order No: E/43
(ASM). D.P PLII. and the order No. ESIB 172 dtd.15/9/2004 issued by the Dmsmnal
Rallway Manager (P) N.F. Rallway Tinsukia reverting him back to post of Points
Man ‘A’/LLO in same pay and scale against existing vacancy at Ledo. To declare the
order dtd. 13/4/2005 disqualifying the applicant to the post of ASM on basis of the
aptitude test conducted for the second time to be non-est in the eye of law and void-
abintio

2. Jurigdiction:- The Applicant declare that the subject matter of the applicants is
within the jurisdiction of the Hon’ble Tribunal.
3. Limitation:- The Applicant declares that the application is within the period of
Limitation under section 21 of the Administrative Tribunal Act, 1983,
4. Facts of the Case:-




2)

That the applicant is a citizen of India and he is a2 permanent resident of

Nazira in the district of Sibsagar , Assam.

b) That the applicant is about 49 years of age and joined in Group D post in the

Northern frontier Railway on 26/1/79 as Porter and thereafter promoted to

Pointsman ‘B’ in March/April 1979. In the year 1981 the applicant was again
promoted and posted to the post of Pointsman Grade ‘A’. The Applicant is
presently holding the post of Pointsman (grade ‘A’) at Ledo under the office
of the Respondent No:3.

That the applicant begs to state that while he was working as Pointsman
‘A”/I,Ld hve received an office order dtd 7/12/2000 issued by the respondent
no:3 vide No.E/43 (ASM) D.P. dtd 7/12/2000 for appearing for selection to
post of Assistant Station Master (hereinafter referred to as ASM). Thereafter
the applicant was called for written test/viva voce to be held for filling up
vacancies in the post of ASM by order vide No. E/43(ASM) D.P. Pt.II dtd.
28/11/2002 passed by fhe respondent no: 3. That the respondent no:3 by order
vide No.E/4S (ASM) D.P. Pt.II dtd 18/7/2003 the applicant to appear for
written test to be held on 7/8/03. The applicant was thereafter informed by the
respondent no:3 by communication dtd. 19/12/2003 vide No.E/43(ASM) DP.
Pt.II that the applicant has come out successful to be empanelled for the post
of ASM in the scale of Re4500-7000/- against 25% D.P. quota stating inter-
alia that the proceedings of the above selection was approved by the
competent authority on 17/12/2003. ‘

A copy of the order vide No. E/43(ASM) D.P. dtd. 7/12/2000 passed by the
respondent no:3 is annexed hereto and marked as Annexure A and a copy of the
order vide No.E/45 (ASM) D.P. Pt.II dtd. 18/7/2003 and the order dtd. 19/12/2003

iz annexed hereto and marked as Annexure B

d)

y
That the applicant states that after the screening test for promotion fo the post
of ASM _ ..« [ . the applicani was found suitable for the post of
ASM after he passes the required training and accordingly order was passed to
that effect by the respondent no:3 on< 4;[/.2]93 vide order dtd. E/43(ASM)
D.P. pt.Il. Thereafter on {é/z'// 0% vide order No.E/A5(ASM) D.P. Pt.II was
booked to undergo promotional course training of ASM at Zonal Training
Centre at Alipurduar for which he was ordered to report to the Principal Zonal

(o fianot Sa teree
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Trsunmg Centre Alipurduar and thie applicant successfuliy completed his

training of the promotxonal course exammatlon held on 2/4/04 7/6/04 and

9/6/04 the results of which was declared on 9/6/2004 and his posmon was 7t
on the merit list. c :
A copy of the order dtd. £ % ’Z/ 02 and : /é/ 2/2% vide order No E/43(ASM) D.P.

- pt.IL passed by respondent no: :3 and copy -of the resuits of the promotional training
- to the post of ASM declared on 9/6/04 is annexed hereto and marked as Annexure

‘C’ &D’.

e) That the app]icant states that after he completed his promotional training
examination held on 2/4/04, 7/6/04 and 9/6/04 he was directed to uhdergo
practical training in different station his respective Tinsukia Division by the
respondent no: 3 on' 15/6/04 vide Np.E/43 (ASM) D.P. PL.II for 7 days each..

* A copy of the order dtd. 15/6/2004 by order No. E/43 (ASM) D.P.PL.II by the

/

respondent no:3 and marked as Annexure ‘E’.. L

f) That the applicant begs to state that while he was working as ASM in‘his °

respective post he was surprised to receive an order dtd. 12/7/2004 issued
. by respondent no'-s whereby it whs‘ directed that he was to under go
Psycho test before the Deputy Chief Scientific Officer , N.F. Ralllwey
Maligaon on 19/7/2004 and 23/7/2004, which was\reqmred as a part of the

_promot:on prpcess to the post of ASM to which he was already selected

"'Epromoted and under went practical trajliing.v But never the less the applicant
“ accordingly appedred for the Psycho Test. Thereafter the applicant was
directed to undergo aptitude test in NF. Railway Head Quarter Maligaon in
accordance with respondent no:1 letter NO. E/227/81/TR A‘SM(T) PtI dtd.
2/8/04 and was dlsquahﬁed on 8/9/04 vide order no. El43(ASM) DP pt I for
the post of ASM
A copy of an order dtd. 12/7/2004 igsued by respondent no:3 whereby ‘it was
directed that he was to under go Psycho test before the Deputy. Chief Scientific
Officer , N.F. leway Maligaon on 19/7/2004 and 23/7/2004 is annexed hereto
and marked as Annexure ‘F’ .
A copy of the order dtd 8/9/04 dlsquahfymg the apphcant in Aptitude Test vide
order no.E/43(ASM) D.P pt. II for the post of ASM is annexed hereto and marked

a.. Annexure ‘F’ : o N

3
i
3
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&) That the applicant begs to state that on being found disqualified in the

Aptituds test he was reverted back to his former post of Pointsman at Ledo by
order dtd. 15/9/2004 by order No. E/43 (ASM) DP.PtII passed by the
-respondent no:3. Since then the petitioner was working in hig earlier post of
Pointsman quite oblivious of the fact that while the applicant was undergoing
the prbcess of screening and seléct%on for promotion to the post of ASM there
was recommendation of a high level committee that psycho test will be of no

more qualifying nature meaning théreby that Aptitude test should be given

weightage of 20% in the selection process and qualifying marks for the same

~is NIL and the Indian Railways Establishment Manual was amended as in
ACS No. 149. Thus the whole process of reverting the applicant back to Head
Trains Clerk (which is surplus) from the post of ASM due to non qualifying of
the aptitude test is wholly illegal, arbitrary and against the established rules.
Thereafter by communication dtd. 2/3/05 issued by respondent no:3 to
respondent no:1 it was informed that the applicant did not come out successful
and was again directed to undergo Psycho test on 10/3_/’2005 as second chance,
The respondent no:2 then on 13/4/2005 again disqualified the applicant from
the post of ASM dp basis of the result for the post of ASM after cohducting

- the Aptitude test m terms of Sr. DPO/TSk’s office Note No.E/s-17/S-
65/0ptg./Com/Pt.TII dtd. 1/4/2005. ‘

/

A copy of the order dtd. 15/9/2004 by order No. E/43(ASM) passed by the

respondent no:3 reverting the applicant back to his former post of Pointsman at

Ledo is annexed hereto and marked as Annexure “H’.
A copy of the order dtd. 13/4/05 passed by respondent no:3 is annexed hereto and

- marked as annexure 1.

A copy of the scope of Psychological test as recommended and adopted by the
Railways on the recommendation of the High Level Committee dtd. 22/8/03 vide
No. E(NG)1/2002/PM1/31 is annexed hereto and marked as Annexure J.

h) That the "applicant states that that he on 19/4/2007 on coming to know that

aptitude test is no longer of qualifying nature immediately filed a

- representation before the respondent no: 3 praying for setting aside of the
order of reverting him back to the post of Pointsman and give him the benefit
of the coﬁéctional slip 149 22/8/2003 a becanse when he was promotedto the
post of ASM on 5/2/2004 the psychological test was not of qualifying nature



~and he ought to have been given the benefit of the same, or promote him to

the post Enquiry cum Resrvation Clerk which is in the same grade of ASM

and for which no aptitude test is required for which he has completed his
required traininé which was included in the curriculum of the promotional
training which he underwent for the promotion to the post of ASM and
wherein psychological test was not required, however the respondents in a
most illegal manner reverted him back to the post of Pointsman thereby did

not adhere and violated their own Rules.

A copy of the representation dtd. 19/4/2007 is annexed hereto and matked as

annexure K. -cepy of the chart shewing the prefile of surplus TNC (Frams€lerk)
&-Sigasller 26 on 342/2004ds-anncxed-and marked-as-Annesxuredl

i)

3

That impugned order dtd. 8/9/04 disqualifying the applicant in the

psychological/aptitudev test and subsequent order dtd. 15/9/2004 passed by
respondent no:3 re\ierting the applicant from the posf of ASM to Pointsinan
does' pot attract aﬁy guidelines or rules for which the same is to be continued.
That the applicant respectfully states that the applicant shall suffer irreparable
logs and injury due to the con/t__inuarvx.ce of the suspension order issued by the

respdndent anthorltles

~ 5. GROUNDS | OR RELIEF WITH LEGAL PROVISIONS

5.1)

52)

For that the stand of the respondents against the applicant is dlSCI‘lm inatory and
vmlatwe of Article 14°and 16 of the Constitution of India.

For that the - impugned order of disqualifying the applicant in
psychologi?:al/aptitude test dtd. 8/9/04 (Annexure G) and the order of reverting
the applicant to the post of Pointsman from his promoted post of ASM dtd.

15/9/04 (Annexure H) is bad in law in as much as there was recommendation |
of ahigh level committee that psycho test will be of no more qualifying nature
. meaning thereby that Aptitude test should be given weightage of 20% in the

selection process and qualifying marks for the same is NIL and the Indisn -

Railways Establishment Manual was amendéd as in ACS No. 149. Thﬁs the
whole process of reverting the applicant back to Head Trains Clerk from the
post of ASM due to non qualifying of the aptitude test is wholly illegal,
arbitrary and agamst the established rules.

For that the second aptitude test for which the applicant was disqualified for
the second time by order dtd. 13/4/2005 is non est in the eye of law in as much

as the applicant was already by then reverted back to the post of Pointsman

-

Glow

a
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5.5)

v

Lt

2
7 /ér\?

from hig promoted post of ASM vide Annexure H order td. 14/9/2004. which

is again illegal since there was a recommendation of 2 high level committee

. \
that psycho test will be of no more qualifying naturé meaning thersby that
. Aptitude test should be given weight age of 20% in the selection process and

qualifying marks for the same is NIL and the Indian Railways Establishment
Manual was amended as in ACS No. 149. Thus the whole process of reverting
the applicant back to Head Traing Clerk from the post of ASM due to non
qualifying of the aptitude test is wholly illegal, arbitrary and against the
established mleé. Therefore the continuance of the impugned orders dtd.8/9/04,
14/9/04 and 15/4/2005 has caused grave injustice to the applicant.

For that the continuance of impugned orders are bad in law in as much as
continuance of the applicant as Pointsman inspite he being genuinely selected
for promotion to the post of ASM will highly prejudice the applicant and will
put a stigma in his service career which has otherwise been unblemished and is
to the entire satisfaction of all concerned. |

For that the continuance of impugned order of suspension is bad in law in as

much the detention of the applicant does not involve hig moral turpitude or

wider public interest or corruption. |
For that the continuance of the impugned orders are bad in law in as much as
there was recommendation of ahigh level committee that psycho test will be of
no more qtialifying nature meaning thereby that Aptitude test should be g}ven
weightage of 20% in the selection process and qualifying marks for the same is
NIL and the Indian Railways Establishment Manual was am,\ended ag in ACS
No. 149. Thus the whole process of reverting the applicant back to Head Trains
Clerk from the post of ASM due tonon qualifying of the aptitude test is wholly
illegal, arbitrary and against the established rules.

For that the respendents in allowing to the continuance of the impugned order
dtd. 8/9/2004,14/9/2004 and  13/4/2005 did not consider his
appeal/representation under Rule 23(1) of the CCS Rules,1965 for revocation
of the impugned order of dizqualifying him in psychological/aptitude test dtd
8/9/04 (Axinexure G) and subsequent order dtd 15/9/2004 (Annexure H) and to
declare order dtd.\BM/’ZOOS ( Annexire T) as non-est in the eve of law .

¢

v



5.8) Forthat respondents while allowing the impugned orders to continue without
there being any legal basis for the same, the respondents ought to have
considered his appeal/representation and revoke the impugned orders dtd.
8/9/04 and 15.9.04 or ought to have accommodated the applicant to any other
suitable equivalent post so as to mete out full and complete justice to the

applicant.

59) For that in any view of the matter the impugned orders dtd 8/9/04 vide
Annexure G and order dtd. 15/9/04 (Annexure E) and order dtd. 13/4/05 (
annexure I) is bad in law and liable to be set aside.

6. DETAILS OF REMEDIES EXHAUSTED:
That the applicant has no other remedy left in any of the Rule and this Hon’ble

Tribunal is the only forum for redressal of the grievances of the applicant.

7. :MATI'ERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER
COURT: g \ . ’
vv The applicant declares that he had not filed any other case in any Tribunal,
' Court or any other forum against the impugned order. -
% RELIEF SOUGHT FOR: |
Unzler the above facts and circumstlances of the case the applicant prays for the following

reliefs:-

A) The respondent authorities be directed to revoke and quash the

impugned order of disqualifying the applicant in
psychological/aptitude test dtd8/9/04 vide Annexure G and
order dtd. 15/9/04 ( annexure H) reverting the applicant back to
-the post of Pointsman at Ledo from his selected/promoted post
of Assistant Station Master (ASM) vide Annexure E passed by
the respondent no:3 and the direct the respondents to revert the
applicant to the post of Assistant Station Master to which he
was duly promoted as per the rules. Further Your Lordships

may be please to declare the order dtd. 13/4/2005 (annexure I)

disqualifying the applicant to the post of ASM on basis of the
aptitude test conducted for the second time to be non-est in the

eye of law and void-abintio in light of the recommendation of a

Cesnnn Gl
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high level committee that psycho teet will be of no more
qualifying nature meaning thereby that Aptitude test should be
given weightage of 20% the selection process and’ quahfymg
marks for the same is NIL and the Indien Railways
Establishment Manual was amended as in ACS No. 149.

| _

'B) The respondent authorities be directed to appoint applicant in in
the post of Assistant Station Master or appoint him as Enquiry
cum Resrvation Clerk terms of the appeal/representation filed

by him on 19/472005. -
C) Any other relief /reliefs the Hon’ble Tribunal may deem fit and

proper.

" D) The ahove reliefs are prayed for on the ground stated in
naragraph 6 above. ' ' :

9. INTERIM RELIEF PRAYED FOR:
During the pendency of this apphcuon the apphcant prays for the fallowmg

relief: _

a. That impugned order of disqua!ifying the applicant in psychological/aptitude
test dtd.8/9/04 vide Annexure F and order dtd. 15/9/04 reverting the applicant
back to the post of Pointsman from his promoted post of Assistant Station

- Master (ASM) vide Annexure G passed by the respondent no:3 be spspe;ided ‘
and the direct the respondents to revert the applicant to the post of Assistant
Station Master to which he was duly promoted as per the rules till the dlsposal
of the instant application.
10. Thig application hag been filed through Advocate.
11. PARTICULARS OF POSTAL ORDER:
1. LP.Ono:-
2. DATE:- |
3. PAYABLE AT : GUWAHATI
12. LIST OF ENCLOSURES:
~ As stated in the “INDEX’




“ _ VERIFICATION |
I sri Sarbeswar Saikia aged about 49 years Son of Late Lerela Saikias, Pointsman Ledo
under Tinsukia Division N.F. Railway-, Tinsukia jresident of Upper Nazira Chanbosagaon
P.O:Nazira District , Assam Assam. do hereby verify the contents of the statements of this
accompanying Original Application as true to the best my belief and knowledge. And I sign
this verification on this day of ﬂ&f_ th- September’2007.

becn Gk
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R Annexure-|
CRIEBEELNG Y 44/03
GOVERNMENT OF INDIA
MINISTRY OF [Albveny 3
(RAILWAY BOARD)

No. E{NG)l2002/PM1/31 New Delhl, 22-08- 2003

The General Managers,
All Indian Railways,

Sub: - Psychologlcal Tebt In Dopartmental selections.

In terms of this Ministry's lelter No. E(NG)I92PM1/22 dt. 26.09.94, the

serving staff are required to be subjected to psycho-test at the stage of promotion \

o the post of Switchman, ASM, Diesel/Elec. Asstis., Goods Driver, Motorman and A
oo, 31 € S1008 of daployment of Drivers,on RajdhaniShatabhdi Express. balng, In =~ .. . .. toe
T his Ministry's letter No. E(NG)I/98/PM1/4 dt. 13.07.99 It was clarified that psycho

test wherever prescribed will be of qualifying nature and part of the. selection

meaning thereby that a person who fails in the psycho test is -not eiigible to be

included in the panel, L : .

2. The scope of Psycho Test and ils effect on-the eligibiiity of staff for
empanelment have been considered by .a high level Commitiee. The
recommendations of the Commitiee have besn considered by the Board and
foirowing decisicns have been taken:-

. () The Psycho Tesl should hencafort: ba called 2 ‘Aplilude Test'.

So far as in-service employees are concerned, the Aptitude test will
now be applicable at the stage of promotion us ASM )DiesellElec. v
e Asstts. and Motorman (EMU/ MEMU/ DMU) and at the stage of
deployment of Drivers on high speed trains running above 110
kmph” While the Aplitude test need not be given to Drivers of
"}?zijdhani/Shalabdi Expresc trams rurning ai fovier cpeeds, the
Drivers for. deployment on non-Shatabhdi/Rajdhani trains also
running over 110 kmph should be subjected to the Aptitude Test.

(i)~ The Aplitude les! should be given a weightage of 20% in lhe
selection for promotion as ASM. Diesel/Elec. Asstt. and Molorman
and should be integraled in the selectic proceedings. In olher
words, the Aptitude test will no more be of qualifying nature.
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{ welghtage of 20 marks; that'is required to

be given 10 Apttude test In the sefection for prorolion fo-the above categories

ghould be given In lleu of by bifurcating \he iieading/marks under the heading
Personality, address, leadership  &nd academistesimical qualificatons.
Accordingly in the case of salection for promotion 85 ASM and Diesel/Elec. Asstts. .
covered by procedure faid down for genera! (selection) posts, the existing heading

“Personality, address, jeadership and academicitechnical quallﬂcatlons;shou\d be
pifurcated as under:- '

21, Ithas beon decidod further tha

7 MaxMarks - Queltying

i Academictechnical qualificalions.,...sries AU Nil
i) ApmudeTest.....‘............‘.................'....20 ' Nit

éc tion for promolion 88 Motorman’ the existing heading , _ L
glifications should be , S

i

In the case of sl
«personality, address, teadership and ecedemiciteciinical QU

dolated and substtuted by the following:- |

L e e AR RSP e RN T . - L
PO AETE T RPN RS PR P S s D b
i gt ‘ - R

Lt
Hile srstie v macrind .
LUV MDY INGA nr‘k_ _m&va_.w«ngmag,',,;cs.‘__‘n._iu. PO

Agtiuda Test v 20 il

3 Lhas also been decided that only e staff who cleer the written test held
as partof the selection should bs subjected to pplitde Tasl.

4 The \ndian Railway Estab\\shmént Manual should also be smended as i o
he ACS Ho. 148 enclosed.

Please acknowledge receipt.

o~
—_—

(J.5. Gusain)
Joint Director, Estt(N) -
- EnclAs above. ~ Railway Board

Peychinesen |;c-.\'c\'|c|ul-c|2(\(\*
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INDIAN RAILWAY ESTABLISHMENT MANUAL, V:JLUME |, 1983 EDITION

section 'B', Chapter Il - Promotion of Group ‘C’ Siaif *

Advance Correction Slip No. 1_4_& 3

L Insert the following as Note (v) after the existing \lote fiv J‘-IU\\ the - ‘
existing para 219 (g): | v
"(v) in the case of selection for promotion as Motorman, substtute:the .~ . ]

following for the existing heading ‘Personallly. addrass, lesdership and
, academicltechnical qualifications' in the table below para 219 (g):-

. ) . i' 1
- Max. Qualifying. - T
\'Maﬁ(§ fvlan(a R - " ’
* Aplitude test - - S I NIl X
. » 2:
[ lnsert the following a Note (Iv) afler the exlstlng Note below para 219(]) ;
g i
“(iv) In the case of select:on for promouon to the post & DicseiEloct .
. Asstts. and ASMs, the heading (2) above shiail be bifurcated as under;-
' (8  Academic i
s st - Technical Qualifications™ ‘*"“"10““*‘”‘ e | R o S :
... ) - .,., o g L. ] B J,.,., . - RISl S | - ' !
YU (h) Apttude Test . 20 : Mi S ;
(Authority: Minislry of Railways lelter No. E(NG)I/2002/PM1/31 dt 22 -08-2003)
.4
™
Pay<hineservi - :-Seplember 2008
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To, ) | 1 Date: |

”7 The Divisional Raulway Manager, | ' |

(For personal attention of Mr. W. K. Pradhan:honOUrable DRM/TSK)

Sub :Deprival of promotlonal benefi ‘after successful completion of
promotional course training of lASM at ZRTI in violation of Rly Board
Letter no-E( NC)I/2002/PMI/31 dt. 22.08. 2003 circulated vide advance ! |
correction slip no 149 to IRGM Vol. 1T 1989 edmon :

|

: : 5

Hon'ble Sir, B | IL | |
With due respect & humble submissio, I beg to lay. 'before you the following case
of my misfortuneand deprivation with request for your kind revnewel and justice. o
That Sir, I was selected for the post o_l{ ASM against 25% D.P. quota. I had under R

gone promoticnal training course of ASM at ZRTT vide office letter no E/43 (ASM) pt 16 1 <
dt 16-02-2004 commencing from 27-02-2004 to $ 06.2004 ! ' : '

That Sir on successful completion of the course at ZRTI I was dirécted to TSK! -

 division for further practical field training of 21 [days vide Officc order no. E/43 (ASM). DB
PLII dt. 15-06-2004. t |
That Sir, on 09-09-2004 I was again d squahﬁed fors the post of ASM vide no- E)ll3
(ASM)DPPtII dt 9.-09-2004 as a result of Aptitude test, cohducted by H.Q/ MLG in 1‘
accordance with G.M.(P) / MLG's Letter no. E/227/81/ TR. ASM(T) Pt I Dt. 2.08.2004. ]

That Sir, it is clearly mentioned in the|Rly. Board Létter enclosed that Aptitude Test
applicable for promotion as ASM will NO MORE BE OF QUALIFYING NATURE and tjlere '
should given a weightage of 20 % in the SC]GC(]O#] proceedings only | ‘

That Sir, I believe that a huge araountof resources. mvolved in trainingupa !
fullfledged ASM Had the issue of utilization o% resovrces wae a priority. I could have -
expected at least one alternative post in commermal category or Guard, AYM to save me from .
humiliation in the ‘society. But to my utmost mlefortune the Rly. Board letters and the -
corresponding Advancé Correction Slip no 149 could not réscue me from being thrown to
my original post P/Man "A" disregarding the question of; utilizing my knowledge of
commercial subject so, as to minimize loss of rekources involved thereto Moreover here was
no acute shortage of P/Man"A" in the division atlthat time. - :

Under the above circumstances, I co dially request you to kindly review the caée
of my promotion as ASM once again in the hghﬁLof Advance Correction Slip no 149 and fér
which act of kindness 1 shall remain éver gratefu to you.

i ’ i
! ¢

Yurs faithfully,

by

‘éa/?.b\cg,w% Carlee ‘95' A
( Sarbeswar Saikia ) 1 by

P/Man"A"/Ledo " ; F
. . ) t
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